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7. The Government of Union Ter­
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1973.

11.05 hrs.
CORRECTION OF ANSWER TO 

STARRED QUESTION NO 571 HE 
SHARE OF GOVERNMENT, L I.C. 
AND U. T. I. IN JOINT INDUS­
TRIAL UNITS.

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. P. 
SHARMA): Sir, on behalf of
bhri T. A. Pai, I beg to make a state­
ment, correcting the answer given on 
the 9th April, J97.), to a Supplemen­
tary on Starred Question No. 571 by 
Shri P. Ranganath Shenoy regarding 
share of Government, L I.C. and U T.I 
in Joint Industrial Units and (II; 
living reason for delay in correcting 
the reply.

Sir, while answering certain supp- 
lementaries to Starred Question No. 
571 in the Lok Sabha on 9-4-1975, I 
had stated that according to the defi­
nition of the Comoanies Act now. ..
MR SPEAKER: You may lay it on 
the Table.

SHRI A. P. SHARMA: Yes, Sir. T 
lay it on the Table.

Statement
While answ«”ing certain supple- 

mentaries in r>?s»ard to Starred Ques­
tion 571 in the Lok Sabha on 9.4.1975, 
1 had stated that, according to the de­
finition of the Companies Act now, if 
51 per cent of the camt^l is owned by 
the Central Government, the State 
Government and the Corporations 
owned or Controlled by the Govern­
ment, it becomes a Government com­
pany.

8. A Government company is 
defined as under: Under section 617
o f the Companies Act:

“For the purpose of this Act Gov­
ernment company means any com­
pany in which not less than fiifty 
one per cent of the paid up share 
capital is held by the Central Gov* 
ernment or by aeny State Govern­
ing t or Governments, or partly by 
the Central Government and prtly 
by one or more State Governments 
and includes a company which is 
a subsidiary of a Government com­
pany as thus defined ’.

To the extent indicated above, I 
crave the indulgence of the House to 
correct the reply previously given. 
This statement could not be made 
earlier as the mistake rcnainea 
un-detected.

(SAKA) Papers laid io

PAPERS LAID ON THE TABLE— 
c ontd.

Correction of answer to USQ No. 
1450 re. suspension of steel supplies

MR. SPEAKER: Mr. Sukhdev Pra­
sad, you are very much there.

f  w h *T5rrro $
(*ft gw fcr s h rar) : Trrtar, t

% facr TRTOt % fatr
«r*T £ f r  § 3  *r % *rrrv\ f  
zzz fe  3bt qwr \ snsT
at $  % * »cv

MR. Speaker: All right.
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